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Kumari Annie Mascarene: May I
know, Sir, what steps Government 
have taken to check constant derail
ments and accidents?

Shri Alagesan; All possible steps are 
being taken.

Indian Telephone Industru s. Bangalore

*988. Shrt Shiyananjappa: Will the 
Minister ot Commimicationa be pleas- 

to state:
(a) the procedure of selection of 

officers in the higher administrative 
and technical posts in the factory and 
•atablishment side of the Indian Tele
phone Industries Ltd. Bangalore; and

(b) whether there are any rules to 
guide the selection and to Judge the 
suitability or otherwise of candidates 
for such posts?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) A statê  
ment is laid on the Table of the 
House. [See Appendix V, annexure 
No. 13]

(b) Selection is ordinarily made on 
the basis of psychological and theore
tical tests and an interview. The 
selected candidates are then subjected 
to a further practical test.

Shri Shivananjappa: May I know,
Sir, how many Mysoreans are work
ing in the higher administrative and
technical posts in this factory? ft

Mr. Deputy«Speaker: I won’t allow
such questions. Questions on terri
torial or communal basis ought not to 

be asked.
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Mr. Depaty-Speaker: iS

STfkfwnriT I It is almost a quesUon 
of the same nature,
Shri Thimmaiah: Is it a fact that

some of the important positions are 
occupied by the closest relatives of the 
Managing Director of the factory?
394 P.S.D.

Shri Raj Bahadur: I repudiate that 
insinuation; so far as we are aware, 
no closest relation of the Managing 
Director is employed.

Mr. Deputy>Speaker:. Hon. Member 
must bring it to the notice of the 
Minister as to how the close relation
ship exists. Shri T. N. Singh.

Shri P. N. RaJabhoJ rose—
Mr. Deputy^Speaker: Hon. Member, 

I am noticing is going on asking ques
tions when other people have been 
asked to put questions. He will wait 
for his turn and I shall certainly call 
him, if he wants to put any question.

Shri T. N. Singh: May I know, Sir, 
whether Government have issued any 
instructions that relations of persons 
in authority should normally not be 
given preference or appointed?

Shri Raj Bahadur: That is a ques
tion which should be addressed to the 
Ministry of Home Affairs; Government 
servants are generally governed by 
rules and regulations framed by them.

Mr. Deputy-Speaker: As far as the
hon. Minister is aware is there any 
rule that relations of persons in au
thority ought not to be appointed?

Shri Raj Bahadur; So far as I know 
there is no r l̂e that relations should 
not be appointed. All appointments 
are made on the basis of efficiency and 
merit.
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^  î g<4<dH'i|A'g ^  i  I

Shri Jaipal Singh: May I seek a
claridcation on a ruling you gave a 
few seconds back? Some hon. Mem
bers asked something in regard to 
Mysoreans, on which you said you 
would not permit questions on com
munal lines.

Mr. Deputy-Speaker: That does not 
apply to Scheduled Tribes and Sche
duled Castes.

Shri Jaipal Singh: I want a very
clear ruling from you, Sir. Since ac
cording to the Constitution we have a 
right to demand information as to how 
many Scheduled Castes, how many 
scheduled tribes or how many back
ward classes are employed. '

Mr. Depaty-Speaker: The hop. Mem
ber is begging the question. I have 
already said that in so far as the Con
stitution makes provision for the spe
cial welfare of Scheduled Castes and 
Scheduled Tribes. I have always al
lowed such questions and the Speak
er has also been allowing them. But 
it has not been the practice to allow 
questions on a religious, communal 
or territorial basis. That is all my 
point.

VRS ftv  ̂>T*f ̂  ?
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Shri R. K. Basu: May I know whe
ther the appointments are made on 
the basis of selection by an indepen
dent body like tho Public Service 
Commission?

Shri Raj Bahadur: That information 
is contained in the statement that I 
have placed on the Table of the

House. I may repeat for the infor
mation of the hon. Member that selec
tions to posts carrying a salary of 
more than Rs. 300 per month are made 
by the Board of Directors, Staff Sub
Committee and those below by the 
Managing Director with the assistance 
of a Staff Selection Committee.

wTrFfhr

^ P J I T T T  
% y RTTW t  ^  ^  WFftiT

qr ^  t  I ^  f  %

t  ^  ^  ^  ^  
f̂ pJRTFT ^  ^ PfHT

I  ?

m r wfpfc: 5? ^  ^  fijin

 ̂® o % 4>*r nJH % 

9ft*T ^ I ^
fmrmr ^
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Shri Jaipal Singh: May I again seek 
another clarification? Just now you 
were pleased to say that you would 
not admit qu^tions for territory-wise 
information. I humbly submit we 
have a right to know whether in a 
Government factory or service there 
is an even break-up. Supposing I 
want to elicit information about a 
particular factory, as to whether tl^re 
is in it an overall distribution among 
the different provinces in the services? 
Will you permit that question or will 
you rule it out?

Mr. Deputy-Speaker: All right, I wiU 
consider that matter.




